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i IN THE CgNTRAL ADMINISTRATIVE TRIBUNAL : ﬂYDERBBAD BENCH
AT HYDERABAD
ORIGINAL_APPLICATION NQ.1781/97
DATE __OF . ORDER _:_2-1-1998. '
Betwesn :- ]
Miss. Shaik Mamulabi
| A ses Appllcant
And
1. The Sp.Sdperid:anden% of
Post Offices, “ellore Division,
Neliore.
2. The District Employment Officer,
Nellorse,

««+ Respondents
ﬁhgouﬁsal for the Applicant .: Shri G.Ramachsndra Reddy
N

.%punsel Por the Respondents ¢ “Shri N.R.Devaraj, Sr.CGSC
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_THE HON'BLE SHRI H.RAJENDRA PRASAD  :  MEMBER (A)

THE MON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (3)
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(Orderper Hon'ble Shri B8.S5.Jai Parameshwar, Member (J) ).
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(Order per Hon'ble Shri B.S.Jai Parameshwar, Member (J) ).

Heard Sri G.Ramachandra Reddy, counsel for the applicant
and Sri W.Satyanarayana f or Sri N.R.Devars}j, standing counsel for

the respondent No.1.None oppaowes v e ~erpordent Mo

2. The applicant is an aspirant for the post of EDBPM, Ramapuram
Village of Kodavaluru Mandal, Nellore District.

3. The applicant is relying upon the decision of therHon'bla

7 t:-.CAac.u_f -
Supreme Court inAFxcise Superintendent, Malkapatnam, Krishna Oistrict
Vs. K.B.N.Viswusshwer (reported in 1996 (6) SCALE 676) and prays
. v _ o
this Tribunal to give. direction to.respondents to consider her can-

didature for the said post eventhough her name has not been sponsored

by the Employment Exchange « Uz vupmdndnie 2. -

4. In 0.A.1593/97 decidad on 5-12-97 this Bench giwen similar

MNe.l. R =

.d;rection ta t he Respondantg-toc onsider the candidature of one
o e _Aacd post . K .

Mr.T.Dayakar. The learned counsel for the respondsnt:No.1 is not
"able to state whether the said post has been filled up by nou or not.
Howsaver, in caée, if the said post has not been filled-up, we

direct the Respondent No,1 toc onsidsr the candidature of the
applicant along with the Employment Exchange apénénréd candidaﬁés

for the said post provided she submits nece;sary application anq'
testimonials seven days before the commencement of selaection process.
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Se ~With thess obséruatibns, the O0.AR, is disposed of at the

admission stage itself. No order as to costs,

%\m (H.RAJE PRASAD)

’dﬁyff””” Member _ Member (A)
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Dictated in Upan Court.
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: ' | Dated:_2nd Januar14_1998. : 6?(51;,,/1u.
‘ S meesssmsEmssasoARSRSE I T o Y &

. ‘ ’u}._ |



(2

A -4-
0A,1781/97

Copy tos-

1, The “enior Superintendent of Post Offices, Nellore Division,
Nellore,

2, The District Employment Officer, Nellore,
we copy to Mr, -G.Ramaéhandra Reddy, Advocate, CAT., Hyd.
4, One copy to Mr. N.R,Devaraj, 'Sr.CGsSC., CAT., Hyd.
5. One copy to HHRP M(A), CaT., . Hyd.

6. One'copyr to D, R, (A), CAT., Hyd.

7. OUne duplicate,
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